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Shri Karan Singh I 
Association on 2nd December 1970 at 
New Delhi, It is agreed as follow~: - ' 

(I) The I.C.P.A. will extend its 
full cO'operation for restoration of 
normalcy in the air service with imme. 
diate effect within the existing rules; 

(2) The Association will withdraw 
its directive No. Cal/GS/CIR·562·70, 
dated 23·11·70 and co·operate with the 
Management in the Boeing· 737 
Training Programme. 

(3) The Management will consider 
the lifting of suspension of Capt. Nigam 
with immediate effect; 

Indian Airlines 

Sd/· B. Isranl 
Alit!. General Manascr 
New Delhi, 
2nd December, 1970. 
Witnesses 
l. Sdj. 
2. Sdj· 

13'07 lin. 
DEMANDS FOR SUPPLEMENTARY 

GRANTS (MANIPUR),1970-71 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
VIDYA CHARAN SHUKLA) : Sir, I 
bel to presant a statement showing Supple· 
mentary Demands for Grants in respect of 
the Vnion territory of Manipur for 
1970-71. 

RE. ALLEGATIONS AGAINST SHRI 
A. K. KISKU 

THE DEPUTY MINISTER IN THB 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI A. K. 
KISKV) : Sir, I want to know from you as 
to want has happened to my petition 
about the allegation that was made by my 
brother, Shri Kartik Oraon. 

SHRI KARTIK ORAON (Lohardaga) I 

rose-

MR. SPEAKER: Shri Oraon should 
nOI get up. He will farther complicate il. 
I "ailed Sbri Oraon. H. gavo me some-

(4) The Management will consider 
the two l'oilots concerned for Boeinj. 
717-Training as early as posible .. 

(5) The dispute referred to chicf 
Labour Commissioner (Central) along. 
with the Union's case for Imple. 
mentation of the 9th May, 1970 agree-
ment will be negotiated bilaterally 
between the parties in order to arrive 
at a settlement as expeditiously as 
possible. 

Indian Commacial Pilots Association 

Sd/. S. L. Bagcbi 

Sd/· (0. Venkatachalam) 
Chief Labour Commiasioner (Central) 

thinl but it wu DOt signed by an,body. 
Then I called Shri Kisku also. There was 
some dilCussion. Then they shOOk hands 
and I wrote on the file that the matter was 
closed. Now, overnight something may have 
happened again. 

SHRI KARTIK ORAON : Sir. 

MR. SPEAKER : Shri Oraon has 
again got up. I request him kindly to sit 
down once he shook hands. 

SHRI KARTIK ORAON At last I 
should be heard. 

MR. SPEAKER : I shall hear you in 
my Chamber. 

SHRI KARTIK ORAON : I want to 
say something. It will not complicate it 
furtber. 

MR. SPEAKER : No declaration of a 
fresh war, please. 

SHRI KARTlK ORAON: Unfortu. 
nately I cannot get Reverend P. Kerkelta, 
S. J .• Archbishop of Roman Catholic 
Mission, Ranchi to give evidence here on 
my behalf. That does not mean that he 
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has not been receiving money. What I 
object to is lhat he should not function.' 

MR. SPEAKER: Very unfair. And 
what about the poor Arehbilhol' ! He is 
not given a chance to repudiate. 

SHRI A. K. KISKU : 1 categorically 
deny this charge. I want your protection 
and the protection of the House. 

MR. SPEAKER: That is all right. I 
don't want the peaceful atmosphere of the 
House ihould be disturbed because of 
these two gentlemen. 

SHRI N. )(. P. SALVE (Betul) : It 
Ihould be expunged. 

SHRr RANDHIR SINGH (Rohtak) 
That expression shollid be expllnged. 

MR. SPEAKER : I will look i"to it. 

SHRI JYOTIRMOY BASU (Diamolld 
Harbour) : The super-Speaker rhould be 
given recognition. 

IIfi ~n: ~': 'ttlr ~~1r liT 
~ iIT'AiT? mt i;T:nr if» ffrr w~ 
~ 1 ...... (~'fR) ...... 

13.11 hn. 

BUSINESS OF THE HOUSE 

MR. SPEAKER : Regarding the busi. 
neo. for next week, I don't think there 
should be any further debate on it beca".e 
the ICssion i8 concluding on the ! 8th, 

SHRI S. M, BANERJEE (Kanpur) 
This is the laat week, Sir. You mal kindly 
allow UI. SIr. 

SHRr S. KUNDU (Bala.,ore) We 
may have it afler luuch. 

MR. SPEAKER : I am having a 
meeting of the Committee of Speakers after 
Lunch. We ",Wlinilb it. 

MR. RAGHU RAMAIAH. 

°Expunled as ordered by the Chair. 

THE MINISIER OF PARLlA· 
MENTARY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH) : With your permission, Sir. 
I rise to annOunce that Government Busi· 
ness in this House during the week 
commencing from the 14th December, 1970, 
will consist of :-

(I) Consideration of any item of 
Government Business carried over 
from today's Order Paper. 

(2) Consideration of motions for 
modification of the Nationalised 
Banks (Management and Miscella· 
neous Provisions) Scheme, 1970. 

(3) Consideration and Passinll of tho 
State of Himachal Pradesh Bill. 
1970. 

(4) Discussion on the Fourth Five 
Year Plan. 

(5) Consideration of a motion for 
coneurcnce in the recommendation 
of Rajya Sabha for the reference of 
the Code of Criminal Proceduro 
Bill, 1970 to a Joint Committee. 

(6) Consideration and passioll of : 

The Air-Corporations (Amend. 
ment) Bill, 1970, aa passcd by 
Rajya Sabha. 

The Newspaper Finance 
Corporation Bill, 1970. 

(7) Discussion on the following subjccts 
will be held from 6 p. m. to 7 p. m. 
on the dates indicated against 
each:-

(a) Drug Price. on the 14th 
December, 1970. 

(Il) Demand for setting up a Juto 
Mill in Orissa on the 15th 
December, 1970. 

(e) Sugar position in the country 
including cane prices on the 
16th December, 1970. 

(d) Rehabilitation of tho But 
Pakistan refugces on the 17tb 
Docember,I970. 


